
l;

qNar<- rvu /ts Regist€red No.-768l97

wrN <fqeE
Wf,'tqqrrd

THEASSAM GAZETTE
qfl{r{"t

EXTRAORDINARY
q|'€ffi{qr<tdstfu

PTJBLISIIED BY TEE AUTEORITY

<r ror fttrg,I{"tfut<, to cw{ft, 2023,2'7 :NI 1944 etr)
No. 101 Dispur, Thursday, 16th February, 2023,27th Magha' 1944 (S. E')

COVERNMENTOFASSAM

ORDERS BYTT{E GOVERNOR

LEGISLATTVE DEPARTMENT: : : LEGISLATTVE BRANCH

NOTIFICATION

The l6th February,2023

No. LGL,132I2 022t35.- T',lte following Act of the Assam kgislative Assembly which

received the assent of the Hontle Governor ofAssam on 9th February, 2023 is hereby published

for general information.

ASSAM ACT NO.XVIOF2023

(Received the assent of the Governor on 9th February, 2023)

THE ASSAM MAINTENA}ICE OF PI]BLIC ORDER

(AUTONOMOUS DISTRICTS) (AMENDMENT) ACT, 2022
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Preanble
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section 13

AII
ACT

firrther to amend the Ass&t Maidonance of Public Order

(Autonomous Districts) Act, 1953.

This Act may be called thc Assam Maintruapee of Public

Otder (Autonomous Disticts) (Anelrduent) Aa\ 2022,

Whereas it is expedient to amend the Assam Maintemnce sf Assam Act

Public Order (Autouomcus DisnicQ Act, 1953, hereiaafter refered No xvl of

to as *re p'rineipal Ac! in the manoer hereinaftu appearlng ; "*
It is Grebyemffid fir the Seveuty-ihird Year of &e Republlc of

India as follows r

It shall have the like exted as prhcipal Act

It shall come into fotce at once'

2. In the principal Act. in secrion 2. sub-sections (7) and (8)

shall be deleted

3 In the principal Ac! in section 11, in euFsection (2)' for
the words "imlEisonment for a &rm whioh may extend to

two yean or with fino. or with both-" appeadng after the

words *puaishable with', the words " fine at least rupoes

five thousand which may extend upto rupees hrcrty
thousand" shall be substitued.
In the principal Act, in scctioa 12' in sub-'sestion (2), for
the woids *imprisonrnent for a term lvtich may extcnd to
two yeas or with fine or with both." apeating after the

words "punishable with'., the words *frie which may

exttinal upto rupees twenty thousand" sltal te srbstitut€d'

In the principal Act. in section 13. for the words

"imprisonment for a term which may extend to two years

or with fiae or with both." appearing after the words "be

punishable with', the words "fine of at least rupees five

ihousand urhich may extend upto ru.Pees t\l'€nty thousaad"

sha[be substituted.

GEETANJALI DAS SAIKIA'
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.
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